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BEFORE THE NATTONAL GREEN TRIBUNAL 

CENTRAL ZONAL BENCH. BHOPAL 

ORIGINAL APPLICATION No.14/2022 (CZ) 

 

Resident Of Surendra Manik       Applicant 

vs 

M/s Girija Colonizer and Developer        Respondent 

Action Taken Report by Madhya Pradesh Pollution Control Board 

It is respectfully submitted as under:- 
 
1. That, in the instant matter it has been alleged that M/s Girija Colonizers and Developers has taken 

the task of carrying out the development activity of a project namely “Surendra Manik”, whereby 
346 units/dwellings are being constructed without complying with the environmental norms. 

 
2. That, the Hon’ble Tribunal vide its order dated 21.05.2021 constituted a joint committee 

consisting of M.P State Environment Impact Assessment Authority (MP-SEIAA), Bhopal Municipal 
Corporation and Madhya Pradesh Pollution Control Board ,directed to submit the factual action 
taken report, in compliance to above committee submitted its report on 12.08.2021, same has 
been taken on record. 

 
 

3. That, As per the order dated 21.05.2021 of the Hon’ble NGT, the joint committee visit of Girija 
colonizers & development was conducted on dated 23.07.2021, during the visit, the sewage 
treatment plant of society was found non operational. In this regard environmental 
Compensation of Rs 8.48 lacs was realised on the builder and in this regard builder has deposited 
Rs. 8.48 lacs on dated 27.06.2022 to the MPPCB.  

 
4.  As per the order dated 17.05.2022 of Hon’ble NGT, the Environmental Compensation for violation 

of EIA Notification, 2006 as per Goel Ganga case i.e. @ 10 percent of the project cost is 
calculated. The cost of the project is obtained from the Real State Regulatory Authority Madhya 
Pradesh (RERA) web portal. The cost shown on RERA portal is Rs 61.53 Cr. The calculation of 
Environmental Compensation is as under: 

Environmental Compensation in Rs = 61.53 Cr. X 10/100  
Environmental Compensation in Rs = 6.153 Cr.  
 

5. That, Madhya Pradesh Pollution Control Board has issued the Show-cause Notice for imposition of 
the amount of Rs 6.153 Cr as environment compensation against the Project proponent with 
reference to the Goel Ganga Developer India Pvt.Ltd Vs Union of India (2018) 18 SCC 397. The 
copy of Show-cause Notice is enclosed herewith as Annexure-1. 

 
6. The Hon'ble Tribunal may kindly be pleased to take the aforesaid action taken report on record.  
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